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BEtr'ORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

oRTGINAL APPLICATTON NO. 584/2019

Rahul Goyal

Applicant

Versus
State ofRajasthan

Respondents

COMPLIANCE REPORT OF THIS HON'BLE TRIBUNAL
oRDER DATED 13.08.2019, ON BEHALF OF
RAJASTHAN STATE POLLUTION CONTROL BOARD.

I, Om Prakash Gupta S/o Shri Rewar Mal Gupta, aged about
55 years, at present working as Regional Officer, Rajasthan State
Pollution Control Board, Alwar (Raj.) do, hereby submits the
compliance report as follows:-

1) That the Hon'ble Tribunal by order dated 13.09.2019 directed
as follows:-

Allegation in this letter, which has been treated. as qn
application, is against New Deriaqtiue Chemica.ls pvt.

Ltd., Alwar, Rajasthan ntnning cement tiles factory
causing air pollution and extrqction of underground
wqter.

Let the Rajasthan State pollution Control Boqrd. /RSPCB/
look into the matter qnd. take appropriqte qction in
accordtl,nce uith law and furnish a fachtal q.nd q.ction
taken report to f,hin Tribunal within one 'zronth from the
date of receipt of copg of this order by e-nail at.iudicial-
nqt@Doa.in
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._.21 That for compliance of this Honble Tribunal order the

disputed industry M/s New Derivative Chemical (p) Ltd., Alwar

was inspected by the officials of R.O., RPCB, Alwar on

08.09.2019 in presence of Shri Rajesh Mittal, owner of the

unit and found as follows:-

(A) This is small scale cement tiles manufacturing unit

covered under Green category. Unit has provided three

nos.-Mixers machines in which cement, grit & dust is

used as raw materials. Water is also used during mixing

of raw materials. Mixture formed during the process is

put into PVC moulds manually. During inspection mixers

were found operative & no fugitive air emissions were

observed. The fugitive air emissions monitoring

conducted at the time of inspection. The SpM was

reported as 342 ug/m3. The photocopy of Fugitive Air

Emissions Monitoring Report is enclosed herewith and

marked as Annexure -1.

(B) The unit was found operative without obtaining prior

Consent to Establish & Consent to Operate from the State

Board.

(C) The land on which unit is established has not been

converted for industrial purpose.

(D) There is one bore well in the unit. No water meter has

been provided on it. The unit has also not obtained

permission from CGWA for abstraction of ground water.
\ D-.,.'
(------'' (E) During inspection Noise Monitoring was a-lso conducted in

two conditions near the boundar5r of the unit. (a) When
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unit was operationa-l & (b) When unit was non operational.

As per the noise monitoring report there was increase of

7.4 db in noise level due to operation of the unit. The

photocopy of Noise level Analysis Reports are enclosed

herewith and marked as Annexure -2.

That on the basis of inspection report and deficiencies observed

during inspection, the State Board had issued show cause

notice dated 11.O9.2O19 for intended closure direction of the

unit. The photo copy of the show cause notice dated 1 L.Og.2Olg

is annexed herewith and marked as Annexure-3.

That the unit has tailed to submit the reply to the show cause

notice dated 11.O9.2O19. Therefore, the State Board vide letter

dated 25.10.2019 issued closure directions to the unit. The

photo copy of the closure directions dated 25. 10.2019 is

annexed herewith and marked as Annexure-4.

That in the light of submissions made herein above, it is

requested that the compliance report may kindly be taken on

record.

(q
Regional o RSPCB, Alwar

3)

4)

s)
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FORM. X
RAJASTHAN STATE POLLUTION CONTROL I|()r\ltl)

REPORT OF THE STAI'Ii BOARD ANALYS'I'
(See Rule - l0)

Final RePort

h**,,<'!'

Report No. : 1191
Report On i tL/09l2ol9
IherebycertirythatlMsNehaAganval,StateBoardAnalystdulyappointcd,lqglj,ll.s""tion(2)rlfStclion
29 of the Air @revention c C"rit 

"r 
oiPoltution) Act, 1981 te""iui.t o, the 08/09/2019 from Ms llulkcslt'

JSO, Atwar ,RSPCB al*". 
" 
r..pi. oia.Uiuoi air-Quality of lWs Ntrv dcrivative chemical (P) Lttl' 

' 
ln

front of J,s.fourwheel, Delhi rord, AIrn"., Alwar colleited irom Fugitivc cnrissions approx 8 meters away

from plant & machinery. Collected on 03709/2019. The Sample *at in u conclition fit for analysis as reponed

below:-

I hrrther certify that I have analyzed the aforementioned sample on ll/09/2019 and tleclare thc result of the

bc as below

Signed This On trl09/2ore
BOARD ANALYST

Rajasthan State Pollution Control Board

Regional Office Alwar

D Block, Ambedkar Nagar, Alwar

Phone:0144-2730531

Fax: 0144'2730531

-.- ti 
-

1t1

and to ;rs hclow :-

Pararneters

Suspended Particulate Matter p g/mr

Rrs u lt
S. No.

342
I

The condition ofthe seals, fasteriing and container on recetpt was as lollows : rntacr



Summary Report

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongri, Jaipur (Raj .) - 302 004

Result of Ambient Noisc l-evel Monitoring

: 08109/2019
Ms Bulkesh, JSO, Alwar

A"rreA*re-2

>tL----
BOARD AIIALYST

* ND = Not Done

(

Rajasthan State Pollution Control Board

o,,ffiu*'o

I

1t1

-e-:-

S.No.
Lab
amp
Itlo

Name of Industry / Place
Point of Collection /

Location
Date of

Noise
Level In

Day
Time(Leq

dB(A))

Noise Level
In Night

Time(Leq
dB(A)

I r 189
M/s New derivative chemical (P)

Ltd. , In front of J.S.fourwheel,
Delhi road, Alwar , Alwar

At boundary of unit when
mixer machines were

operational in day time
08t09120t9 76.9 ND



our,tric,, 
^oPv,r

Rajasthan State Pollution Conrol Board
4, Institutional Area, Jhalana Doongri, Jaipur (Raj.) - 302 004

Result of Ambient Noisc Level Monitoring

08t09/2019
Ms Bulkesh, JSO, Alwar

/)*a.rr.,*-L

(

* Nb = Not Done

BOARDANALYST
Rajasthan State Pollution Control Board

s,l;*t::fi*lu"".
o"l e""o'tifl'XHi

, 'r,

1r1

/)
_ (,.-

Lab
Name of Industry / Place

Point of Collection /
Location

Date of
Monitorir

Noise
Level In

Day
Time(Leq

dB(A))

Noise Level
In Night

Time(Leq
dB(A)

No

I I 190
ItzUs New derivative chemicat (p)
Ltd. , In {iont of J.S.fourwheel,

Delhi road, Alwar , Alwar

At boundary ofunit when
mixer machines were not
operational in day time.

69.5 ND



Ar\.nnae-3

RPCB/RoiALwi /o o?Q- 1o&3

REGIONAL OFFICE

Raiasthan State Pollution Control Board

D Block, Ambedkar Nagar, Alwar

Registered

nat", tr\S\\9

M/s New Derivative Chemical (P) Ltd.
Opposite to J.S. Fourwheel'
Delhi Road, Alwar

Subject:- Show cause notice for intended closure directions under Section 31A of the

Air(Prevention&ControlofPollution)Act,lg8landsection33Aolthe
Water (Prevention & Control of Pollution) Act,1974'

Reference: - Inspection ofthe industry by this office on dated 08'09 2019'

Sir,

This is without prejudice to the right of the Rajasthan State Pollution control Board

(hereinafter called as the Board') to initiate proceeding under the provisions. of the Air

iP.evention & Control of Pollution) Act-1981 (hereinafter called as 'the Air Act') and Water

iPr"rention & Control of Pollution) Act, 1974 (hereinafter called as 'the Watel Act') for

violation of various provisions ofthe Acts here-in-after shown:-

l. whereas the Air Act came into force in the whole of the State of Rajasthan with effect from

16.06.1981 .

2. And whereas the Water Act came into force in the whole of the State of Rajasthan with effect

from23.03.1974.

3. And whereas the AirAct has been enacted to provide for prevention, control and abatement

of air pollution, and the water Act for prevention and control of water pollution and for

maintaining and restoring the wholesomeness of water'

4. And whereas keeping this in view the Board has been conferred power to take such steps as

are deemed necessary for the prevention, control and abatement of air and water pollution'

5.AndwhereasyouareoperatinganindustryinthenameandstyleofM/sNewDerivative
Chemical (P) Ltd., (hereinaftei called as the Industry), Delhi Road' Alwar and engaged in

manufacturing of interlocking cemented tiles.

6. And whereas a complaint of air and noise pollution against the industry has been received by

the Board.

T.Andwhereas,theindustrywasinspectedbyBoardofficialsondated08'09'2019and
following observations were made:-

t?

,l

a

', Rfliqghflrl.tffi
reMr



{(

a. That the industry has been established and-made oPerational without obtaining prior

consent to.esa;ii'h und 
"on'"nt 

to operate from the State Board'

b'Thatthelandonwhichunitisestablishedhasnotbeenconvertedforindustrial
purposes'

c. That the industry is abstracting ground water without obtaining prior permission from

the Central Ground Water Authority' Delhi'

d. That noise monitoring was conducted by the State Board on 08 09'2019 at boundary

orme inoust.v ln t*o'"ondition. (a) whln the industry was operational and (b) when

the industry ;;;;;;;;;ur.'copv of noise monitoring reports is enclosed. As

per noise tfi;"tt"g-I"p"nt ir'"'" *"' in"t""" in noise level by T'4 db due to

operation of the industrJ' 
*.,

g. And *t...u. tt" above observadins indicate that the industry has failed to comply with the

provisions of the Air Act and the Water Act'

g And whereas above stated non-compliances and violations of the provisions of the Air Act

and the Water Act have been viewed seriously by the Board'

gAndwhereasthestateBoard,inordertopreventandcontrolairandwaterpollution
being caused by th.;;*tty, it tgrnptt* to issue any directions under section 31 A of

the Air Act *o ,""ii* ll'A of the water Act in writing to any person, officer or

authority, *a .t"rr-pJ,tot! off"tt o' authority shall be bound to comply with such

' directions.

Therefore, in order to prevent further pollution b-eing caused-by the industry and for non

compliance of the provisioi.;i tht Air Aci and the WatJr Act' the Board in exercise of the

r oo*er. conferre(bpon it Unaui.."iior 31 A of the Air Act and 33 A of the Water Act, intends to

issue following dil$tions:-

(A) That all the proceSles carried out by the industry should be closed down and'

G) That appropriate authorities should be directed to stop supply of water and
' 

elettricitY to the industry'

lf you have any objection against intended actionsr 'you may submit your reply to this

office within a period 
"f 

,7;;;'ir;ffi; aut" of i.ru" of thG notice' failing which directions as

"i"r. 
*ia may'be confirmed without any further notice'

Yours sincerelY

,{

Copy to:- Master file

Regional Officer

-8.-

M
4

LL--

l



fi-"ea-^*--\

{taNsrFI {rq trqrq frffTUr qu-€TI

4, $TeTrf{6 Se, srarcr Wrft, rnqw
qt'r a, srorazr.sio1g7z. #lftr.w{: 5159600,51596t s t6trfl, 515969q- g7

Ittr(il). A.U
I ll lcch- t orrtplaint-A lu:u (15)/ltsl'Cll/N4t;tOt .) L| Darc:2rllofzoA

\l r \cs L)r'r'irativc Chemical (P) Ltd.,
t )pp,,.irc J.S. Four Wheel,
l)clhr Iio.rd. Alrr.ar.

\uhtcct - Dircctions lbr closure of industrl unrjcr thc Scction lJ(A) ol thc Wiltcr (l)rc''r:nlirrrr ,t
Control ol'Pollution) Act, 1971 and under Scction 3l(A) rtl the Air (l)revcntion &
Conrrol of Pollurion) Acr. l98l .

Rcl'erencc: -Sholr cause notice for intended closurc directions issued by l{O, Alwar vide lcltcl rtr,

I 022- l02l dated I I .09.20 t9.

l. This is without prejudice to the riBht of rhe Rajasthan State Pollution Control lJoard
(hereinafter called as 'the Board') ro initiare proceeding under the provisions of the Watcr
(Prevention & Control of Pollution) Act-1974 and under rhe provisions ol the Air
(Prevention & Control of Pollution) Act-1981 (hereinaher called as 'the Water Ac(' and
'the Air Act' respectively) for violation of various provisions of thc Acts herc-in-aflcr
shown:-
Whereas the Water Act and Air Act came into force in the whole o[ the Statc ol Rajasthan
with effect from 23.03.1974 and 16.05.1981, respectively.
And whereas the Water Act and Air Act have been enacted lo provide lbr the prcvcntiorr.
control and abatement of Water and Air pollution and lor maintaining and restoring rhe
wholesomeness of Water & Air.

2.

J.

4. Aad whereas section 25126 of the Water Act and section 2l of the Air Act prohibits
and air

-3-

purpose.
(iv) l-hat noise rnonitoring rvas conducted by the Srate lloard on 0lj.Otr.l()1,/ ll

boundary of the industry in trvo conditions (a) when the industry \\Js uprrrrrurirl
and (b) u'hen the industry rvas not operational. As per nuisc nronirurirrg rcp,,r'r,
there was increase in noise level by 7.4 db due to operation ol'the indusrry.

And $hereas a sholv cause notice for intended closure directions undcr Scetiorr -jl (A) .,1'

theWaterAct, I974 & under Secrion 3l (A)oftheAirAcr, l98l wasissuurJb; l{cgrorrsl
Olfice, Alu'ar vide letter dated 11.09.2019, mentioning non-compliances obscrred JLrring
inspcction drted 08.09.201 9.
And *here:s indusrry hrs not s.rbmirted rcply olshorv causc noricc rllrr:J I I r, / :r) I.,)..-, ,] 1 ' .

'1.



w\!r/
I]urca{Fl vrw g-(q'uf fr-'q-;Tul q-u-SEi

4, s-sanftqn'&*, grarfl qlrer, qq:{
coir t: 5ror6zr .slo1ltz. drfrfrrffi: s159600.5 r 5!.,699 S'w: stsgog+-gz

.) Anii rrherces. Horr'blc Nrri()nrl Grccn Tribunal, principal Beneh. Ne*, Delhi iNGT)
rlelivcrtd a dccision on Nllr 0E,20lj in rhe applicarion no. 37 of2Ctll: Wassan Sineh V/s
Stirtc ol'l)unjub rnd orhers. rnd ir u,as enjoined upon all the industr.iul operatio"n and
nrocess ro closc do$,n thcir prodLrction activiry rvhich are operating withour prior consent
oi *re Stare Board.

It). And rr'hereas above stated non- compliance or the provisions of rhe warer Acr ;rnd AirAct hBve been viewcd seriously by the Board.ll' And rvhereas rhe Srare Board,'in-order lo prevenr and contror polurion being causerJ b)the industrv, ro s.rop non compriance of rheprovision of the waterA* rgT4rAirAcr rgg r

j:-."I1.1.^:, ,i: 
issue any directions under iection 33(A) olrhe Water Act and 3l (ai olrne ,{lr Act rn writins to any person, oflcer or authoritl, and such person. officer o.:rurhoriry shalLbe bouni to comply rvirh such direcrions.

-,^_T_..1.for., 
in order ro preveniand control pollurion being caused by rhe indusrlv, rostop non compliance of the provisions of the water Act and In the inteiest orp..u"n,ionofperpetual offence beins commircd oy tr.,. irarii.v, ii.}-oard in escrcise or the porversconferred upon ir under lecli6p 3314,1'6p,h" iV;,;. ;;,;^d 3t (A) of Air Acr, issuesfollowing directions:_

a) You are directed to crose down your industry immediatery and inrorm the crosure of
. . llir,o the Board on or before 0t.l 1.20t9.b) Disrrict Collector, Ahvar to ensure closure ofthe industry.c) Superintending Ensineer (o & M), Jripr; illtrilVjiurun Nigrn, Linrired, .Ahvar
,_ shati d isconnect rhJetectricity-srppl; ;;il; l, jrri.y'r*'r,r *i,r,.d) Regional orlicer, Regionar om.iii":r*r,";il,:'.:ll;1# iontrol Board. Arwar isdrrecred ro sear rhe Dieser Generator i.,r, ii""y';;i J;h orher equiprnenrs so as lo

*:::3-:t1;1", "I.*re of rhe inau.t..u'unJ ;;;;';;;;i.,. dirccrion a*hr,\ c h.\ rbecn cornplieJ, immea;rt.iu. 
qlrLl I sPUr t tnat llle dlr'clion as abor e iut'e

rL^r,L^ , ,. I
1.,.:: 

,"r". a,ru, rt . non-.orpl,""..'"iifr. above direcrions is punishrthe \l'arer Acr and under secrion 37 (l) of the air a^r.,,;,L :__

-sJ -

2 The District Coileuor, Alwar ro en

AlN,ar shall

-lo

:


